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(2011) 02 MAD CK 0354

In the Madras High Court

Case No : Writ Petition No. 4269 of 2011

Thiru. C. Jayaraman APPELLANT

Vs

The Revenue Divisional Officer RESPONDENT

Date of Decision : 28-02-2011

Acts Referred:

Citation : (2011) 02 MAD CK 0354

Hon'ble Judges : M. Jaichandren, J

Bench : Single Bench

Advocate : K.R. Krishnan, for the Appellant; R. Thirugnanan, Special 
Government Pleader, for the Respondent

Judgement

M. Jaichandren, J.—Heard the learned Counsel appearing for the Petitioner and
the learned Special Government Pleader appearing for the

Respondents.

2. At this stage of the hearing of the writ petition, the learned Special
Government Pleader appearing on behalf of the Respondent had submitted

that final orders had been passed by the Respondent, on 17.02.2011, based on
the adjudication proceedings, in respect of the vehicle in question.

He had also submitted that it would be open to the Petitioner to challenge the
order, dated 17.02.2011, by filing an appeal before the District

Collector, Tiruvallur District.

3. In view of such submissions made by the learned Counsel appearing on behalf
of the Respondents, it is made clear that it would be open to the

Petitioner to challenge the order passed by the Respondent, on 17.02.2011, by
filing an Appeal before the District Collector, Tiruvallur District.

4. The learned Counsel appearing on behalf of the Petitioner had submitted that
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he had already paid the amount of Rs. 25,570/- as per the order

of the Respondent, dated 17.02.2011.

In such circumstances, since, no further orders are necessary, this petition
stands closed, No costs.
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